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MINISTRY OF ENVIRONMENT AND FORESTS 
NOTIFICATION 

New Delhi, the 18th September, 2007 

8.0. 1561 (E).—whereas the Central Government, in 

exercise of the powers conferred by Sections 6, 8 and 25 of 

the Environment (Protection) Act, 1986 (29 of 1986), made 
the Ozone Depleting Substances (Regulations and Control) 

Rules, 2000 vide Notification Number §.0. 670(E) dated the 
19th July, 2000; 

Whereas the draft Ozone Depleting Substances 

(Regulation and Control) Amendment Rules, 2006 were 

published, under the Notification of the Government of 

India in the Ministry of Environment and Forests number 

8.0. 1585(E), dated the 22nd September, 2006, in the Gazette 

of India, Extraordinary, Part I1, Section 3, Sub-section (ii) of 
the same date, inviting objections and suggestions from 
all persons likely to be affected thereby, before the expiry 
of a period of sixty days from the date on which the copies 

of the Gazette containing the*said notification are made 

available to the public; 

And whereas copies of the said Gazette 

Notification were made available to the public on the 24th 

September, 2006 and the said amendment riles were also 

placed in the viebsite of Ozone Cell on the same day; 

And whereas the objections and suggestions 
received from the public in respect of the said draft rules 
have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred 

by Sections 6, 8 and 25 of the Environment (Protection) 

Act, 1986(29 of 1986), read with Sub-rule (4) of Rule 5 of 

the Environment (Protection) Rules, 1986, the Central 

Govetnment hereby makes the following Rules further to 

+ amend the Ozone Depleting Substances (Regulation and 
Control) Rules, 2000, namely :— 
1. (1) These rules-may be called the Ozone Depleting 

Substances (Regulations and Control) Amendment 

Rules, 2007. 
(2) They shall come into force on the date of their 

publication in the Official Gazette. 
2 In Rule 2 of the Ozone Depleting "Substances 

(Regulation and Control) Rules 2000, (héreinafter 
referred to as the principal Rules),— 

(@) inclause(d), after the words “‘the amount exported”, 

the following shall be inserted, narely : — 
“and the amount used as f2edstock substance 
which is used entirely in the manufacture of other 
chemicals, with negligible emissions, if any”’; 

(@) in clause (j), after the words ““the protocol”, the 
following shall be inserted, namely:— 

“‘and parties to the amendments thereof' . 

3. Inrule 3 of the principal rules,— 

(2) in sub-rule (1), in the first proviso, after the words 
““‘column (4) of that Schedule”, the following shall 

be inserted, namely : — ' 
““excluding the substances which is for the use of 

as feedstock in the manufacture of other chemicals, 
with negligible emissions, if any”; 

(b) for sub-rules (3) and (4), the followmg rules shatl 

be substituted, namely :— 

““(3) A person having received financial assistance 

from the Multilateral Fund in accordance with 
articles 10 and 10A of the Protocol to which the 
Central Government is a party for gradual reduction 
of production and consumption of ozonc depleting 
substances— 

(@) specified as Group I and Group Il in column (4) of 
Schedule I shall, limit the production of ozone 

depleting substance as specified in colunm (4) of 
Schedule ITI; 

@) specnfied as Group 1V in column (4) of Schedule 
shall limit the production and consumption of ozone 

_ depleting substance specified in columns (4) and 

(5)of Schedule I1; 
(i) specified-as Group I and Group Il in column (4) of 

Schedule I shall limit the consumption of ozone 
depleting substance as specified in column (5) of 
Schedule 111, irf each year from 1st August, 2000 to 

1st January, 2010 to quantities specified in column 

(4) for each year given in column (6) of Schedule III 
as per the agreement approved by the Executive 



R 
Commi\\ec of the Mululaleml Fund 

(@) Inofder to implement the agreement, referred to 
in sub-rule (3) the -Central Gevernment shall intoduce 

implementati n modalities, such as quotz system for 

production and consumption of chlorofluorocarbons and 
carbon tetrachlpride for non-feedstock use and veritication 

system for feedstock application, and non-compliance with 

such modalitiep shall result in consequential penaliies laid 

down in the sajd agreements.”. 

4. Inrul¢ 5 of the principal rules.— 

(a) in subqrule (2), the words, letters &nd numness 

““except Group | and Group Il given in colurni (4) 

of Schddule 1” shall be omitted; 
(b) Sub-rufe (3} shall be omitied. 

5. After Bub-rule (2) of rule § of the pr in 
the following Sub-rule shall be inserted, nam.i 
“(2A) The pfovisions of sub-rules (1) and (2} of this sule 

shall fiot apply to any ozone depleling sunsiznee 
which| is produced for the usc of as feedstock in 

the mjanufacturing of other chermicals, with 
ne, gli‘;able emissions, if any.”. 

6. In Subl-rule (1) of ruje 10 of the princ:pal rules jor 

the words *‘Prvided that such products™, the fallowinz 

shall be subsliguted, namely - 

“Providéd that no person shall impor: or cause 1o 
import dny produci specified in coumn (2) of 
Scheduld VI which are made with or contain nzone 
depleting substances as listed in Group 1, Cioup i1 

and Grqup HI in Schedule I from tie date of 

commeng¢ement of the Ozone Depleting Substancy 

(Regulation and Control) Amendment Ruics, 204 

Provided imher that such products . 

7. Inruig 13 of the principal rules, Sub-rules 16} and 

(7)shall be omited. 

8 InScl wulc 110 the principal rules 

(a) in co}m\n (3) of the enirics relating ¢ 

al s, 

numbgr 22, for the word, letters and 

*“Dichlorodiftuoromethane(CHE,CL,)", the wor. 
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letiers and Jyures *Chlorodifluoromethane 
(CHF.CIy stall be substituted; 

! auber 95 and entries relating thereto, 

serial number and entries shall be 
y — 

oving 
inserted. na 

Group  Ozone 

Depleting 

Potential 

2oAMSE & 
b sby 

@ for e enis 
L0 shab 

ial numbcr 1(a). the entry 

iirated; 

fal number 2 (b), the entry 

ag st serial number 2(a), the entry 

v vabstituted; 

{iv) for the wate 

amst serial number 3(b), the entry 
bstiluted; 

. w5t serial number 3(c), the entry - 
shail f2 sabstituted; 

(vii) for the ensy t seriai number 5(a), the entry 

1007 shait I« substituted: 

(2 in column nuarter (7) againsi serial number 5, for 
the existing entry, the following entries shall be inserted, 

namely : 

**Date o which tiese rules come into force.” § 

) after < number 6 and. the entries relating 

thereto, the fellowing serial numbex and entries shall be 
inserted. namely : 

i 

Si. Nameof{ Year(s) Maximum allowable Maximumaliowable  Date Ban of creating 
No. Groupofi relating production in a wonsumption ina  relaied . new capacities to 

Ozone™ | 1o base period of twelve »d of twelve to manufacture 
Subs- | level months as ihs 4s pricen-  colupms products 
tances | percentage of ge of caiculated - (4)and made with or 

! calculated base consumption of ) Depieting containing Ozone 
. level for Group base years for Subsiances Deplating 
| as a whole Group as 2 whole Substances 

[OIK%) @ ® ®) ® 
“7. X L — — 0+t — Diic ot which the  Date onwhich the 

} Ozone Depleting  Ozong Depleting 
H Sub ces Substances 

ton and {Regulation and 
l Control) Amend- 
! ment Rules, 2007 

came into force.”.
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10. In Schedule IV of the principal Rules, after the 
entries in the first paragraph, the words, brackets, number 

and letters *‘or the date given in column (4) of Schedule IV 

whichever is earlier”” shall be oniitied. 

11. In Schedule-V to the principal rules,— 

(2) against serial number 1, in column (5), after the 

existing entries, the fiol]owmg shall be inserted, 

namely :— 

‘‘except for the enterprises producing ozone 

depleting substances listed in GrougrIV of Schedule 

1for feedstock use : . 

provided that the last date for registration of the 

enterprises producing ozone depleting substances 

listed in Group V1 in column (4) of Schedule I shall be 
" onor before the 31st December, 2030.”; 

(b) against serial number 2, in column (2), the figures 
and brackets ‘10 (2)” shail be omitted; 

(c) sgainst serial number 3, in column (5), after the 
existing entries, the following shall be inserted, 
namely :— 

““In case of substance listed under Group I, Group I1, 

Group 111 and Group I'V up to 31st December 2009, in 

case of substances in Group V1 up to 31st December, 
2039 and in case of substances in Grroup VIII up to 

31st December 2014,”; ) 
(@) againstserial number 4, in column (5), for the existing 

entries, the following shall be substituted, natmely - 

“InmofmbsuncehsledmdetGmupl GroupIl 
deronplflupm:&llewemherZDOG in case of 
substances in Group IV up to 31st December 2009 

and Group VI up to 31st December, 2030”; 

(¢) against serial number 5, in column (5), thé existing 

entries shall be omitted; 

() against serial number 6, in collmm (5), the existing 
entries shall be omitted. 

12. InSchedule V1 of the principal rules, - 

) inPartl— 

(a) after serial number 1 and the entries relating thereto, 

the following serial numbers and entries shall be 
inserted, namely :~— 

“1A. Afghanistan 
1.B. Albania 

1C. Angola”; 
®) aficrsemlnumberSandLheenmesrehhngflmeto, 

the following scrial number and entries shall be 
inserted, namely :— 

“3A. Armenia” ; 

(c) after serial numberd and the entries relating thereto, 
the following serial number and entries shall be, 

inserted; namely :— 

“‘9A. Bhutan” ; 

(d) after serial number 16 and the entries relating 
thereto, the following serial number and entries 

shall be inserted, namely :— 

““16A. Cambodia” ; 

(e), after serial number 17 and the entries relating 
thereto, the following serial number and entries 
shall be inserted, namely :— 

“17A. Cape Verde” ; 

_(f) after serial number 21 and the entries relating 
" - thereto, the following serial number and entries 

shalil be inse: namely — . 

“21A. Cook Islands” ; 
(g) 2gainst serial number 27, for the existing entry in 

column (2), the entry ““Cote d’ivoire” pbjl be 
substituted: 

(h) after serial number 30 and the entries relating 

thereto, the following serial number and cnmcs 

sfiall be inserted, namely :— 

““30A. Djibouti” ; 

(@) after serial number 35 and the entries relating 

- thereto, the following serial number and entries 
shall be inserted, namely -— 

““35A. Eritrea” ; 

@) after serial number 44 and the entries relating 
thereto, the following serial number and entries 

“shall be inseited, namely :— 

“‘44A. Guinea Bissau” ; 

() after serial number 45 and the entries relating 

* thereto, the following serial number and entries 
shall be inserted, namely :— . 

““45A. Haiti” ; 

() after serial number 53 and the entries relating 

thereto, the following serial mnnber and entries 

shall be inserted, namely :— 

““53A. Kyrgyzstan” ; 

(m) after serial number 59 and the entries relating 

thereto, the following serial number and entries 

shall be inserted, namely :— 

. “59A Liberia™ ; 

(n) after serial number 65 and the entries relating 

thereto, the following serial number and entries 

shall be inserted, namely :— 

““65A. Marshall Istands” ; 

(0) serial number 66 and the entries relating thereto 

shall be omitted; 

(p) after serial number 69 and the entries relating 

thereto, the following serial number and entries 

shall be inserted, namely :— 

“‘69A. Micronesia (Federated States of)” ; 
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(Q) aftey serial number 75 and the cntries relating (zb) after 
therkto, the following serial number and entries 

shall be inserted, namely = 

“75A. Nauru™ ; 

() after serial number 80 and the entrics relating 

thereto, the following serial number and entries 

shall be inserted, namely :— 

“‘80A. Niue™ ; 

(s) after serial number 81 and the entries relating 

‘thergto, the following serial number and entries 

crial number 110 and the entries relaling 

thereto. the following serial numbers and entries 
shall be inscrted, namely :— 

“*L10A. Turkmenistan 

110B. Tovalu™ : 

(zc) after serial number 113 and the entries relating 
thereto. the following serial number and entrics 
shall be inserted, namely :— 

“113A, Vanuaty™ 

(zd) against scrial number 114, in column (2), for the 
be inserted, namely :— S S 

et N . existing entry, the entry *“Venezuela (Bolivarian 

SLA. Palau™; Republic of)" shall be substituted. 
® :‘: us’ertl;:l ximlx]nbcr 88 a'_‘dl the inlrlcsdrelatupg (ze) serial number 117 and the entrics relating thereto 

, the following serial number and entries shall be omitted: 
shall be  inserted, namely :— S 
<88A. Rwamda”: (2)Part 11 shall be omitied; 
[ § ) ) @)inPart 11, — 

(u) after serial number 92 and the entrics relating , 
therkto, the following serial number and entries (a) serial number 6 and the entrics relating thereto shall 

shall be inserted, namely :— be omitied; 

*92A. Sao Tome and Principe ; (b) serial number 15 and Lhe cntries relating therelo 

(v) aftef serial number 94 and the entrics relating shall be omitied; 
thergto, the following serial number and entries () after serizl number 27 and the entries relating 

shall be inserted, namely :— theretn. vthc lollowing serial number and entrics 

944 Serbia and Montencgro” : shall be inscried, namely :— 

(W) after serial number 95 and the entrics relating 27 A Malia”: 
therpto, the following serial number and cntrics (d) after seriul number 36 and the entrics relating 

shall be inserted, namely :— thercto. the following serial number and entrics 
‘.95A SierraLeone” ; shall be inserted. namely t— 

() serigl number 97 and the entries relating thereto “36C. Slavenia® 
shall be omitted; . 13.In Schedule IX of the principal rules, in Part 1. — 

(y) aftef serial number 98 and the cnirics relating (a) inthe heading. the word *‘renewal” shall be omitted; 

's'}‘,::“:’e the ‘("g"w'“gl“"‘l number and entries (b) paragraphs 4 and 5 shail be omitted. 
inserted, namely :— 

““08A. Somalia” ; [F. No. 16/1/96-0C] 

) Dr. B.P. ATNA, It Secy. 
(2) after serial number 101 and the entrics relating - B.P. NILAR . o 

& 

thertto, the following serial number and eniries Note: The Ozone Depleting Substances (Regulations and 

shall be inserted, namely :— 

““101A. Suriname™ ; 

after serial number 107 and the entrics relating 

thereto, the following serial number and entrics 

shall be inserted, namely :— 

““107A. Tonga™ ; 
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